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Sir, this amendment is genera] in nature. 
What we have provided for is more realistic. 
I request hon. Members to look into it. They 
will find it men: appropriate  that   this   
should   be   there. 

The question was put and the motion was 
adopted. 

THE        VICE-CHAIRMAN (SHRI 

MD.   SALIM ):   Now  the   question  is: 

That clause I. as amended. stand part   of   
the   Bill. 

The    motion   was   adopted. 

Clause 1, as amended, was added to the Bill. 

4.00   P.M. 

Enacting   Formula 

THE     V1CE-CHAIRMAN (SHRI 
MD. SALIM): Now, we take up the Enacting 
Formula. There is one amendment by Mr. R. 
I... Bhatia. 

SHRI   R.   L.   BHATIA:   Sir,   T   move. 

That at page 1, line 1, for the word "Forty-
third'' the word "Forty-fourth" be   substituted. 

The question was put and the motion   was   

adopted. 

THE     VICE-CHAIRMAN (SHRI 
Md.    SALIM):   Now.   the  question   is; 

That the Enacting Formula. is amended,   
stand   part   of  the   Bill. 

The    motion   was   adopted. 

The Enacting Formula, as amended, was  

added   to   the Bill. 

The   Title   was added to the   Bill 

SHRI R.   L.   BHATIA:  I move: 

That the Bill, an amended, be passed. 

The   motion    was   adopted. 

THE. PUBLIC  RECORDS BBLL,  1992 

IKE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI AKJUN   SINGH):    
I   beg   to   move: 

The the Bill to regulate the management, 
administration and preservation of public 
records of the Central Government, Union 
territory Administrations, public sector 
undertakings, statutory bodies; . and 
corporations, commissions and committees 
constituted by the Central Government or a 
Union territory Administration and matters 
connected therewith or incidental thereto, 
be taken into consideration . 

Sir. i beg your leave to place before the 
Members of the House a Bill on Pubic 
Records for consideration and approval. This 
Bill had been introduced in the House on     
20th August,  1992. 

Public records have so far been managed, 
preserved and made access sible under 
executive instructions alone. Their basic 
deficiency is that they are liable to change 
very easily. We have, no doubt, Destruction 
of Records Act of 1917 on the Statute Book. 
But it is of a very limited nature and it does 
not oblige the concerned authorities to 
discharge any function concerning destruction 
of records. Besides, it does not cover all 
public documents. It is, 'therefore, proposed 
to overcome this deficiency (through, a legal 
instrument, which    is   before   you   for   
consideration. 

There has been a persistent demand from 
the public for a suitable law (concerning (the 
public records. The Indian Historical Records 
Commission, which is a advisory body with 
the Government and has a very large com-
ponent of Scholars and Archivists on it, hag 
repeatedly emphasised the need for such a 
law. Members of Parliament and its different 
Committees have also recommended   a   
similar    action. 

Encouraged by all-round public demand, 
the Government adopted an Archival     
policy     Resolution     in  1972, 
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which could have the way for a legal 
ewMtawnt -at a future date. This Ke-soto^BD 
delineated tor the first time the 
responsibilities of the Union Ministries. 
Departments, etc. vis-a-vis those of the 

Director, now Director General of Archives, 
for proper care custody, managements and 
disposal of the rc-efflate. It also prescribed 
thc limits and coadftions governing access to 
mentis by the  general  public. 

White the Union Government has been 
trying to acquire the requisite experience and 
has been taking steps to; improve the state of 
management preservation, access to records 
etc. various Committees of the Parliament, 
have over the years urged the Government to 
bring forth a suitable Bill on the subject. The 
Government has consi-dered their 
recommendations very carefully and tried to 
improve the situation through effective 
implementation of 4be  Resolution, 

Unfortunately, our pious hopes have 3SKM 
yielded much results. The quantum of records 
of the Union Government has been increasing 
at a very fast rate. This obviously requires 
increasing fin-aacial outlays for their proper 
upkeep. Steps to contain exponential growth 
of reeoids and to segregate all those of 
permanent value have been taken. Besides, 
steps have been taken to keep them in the 
various Departments on scientific lines. But 
we would like to move faster. We have Mt 
that executive: instructions alone are not 
enough asd we would like to further streng-
then them through a legal instrument. We 
ihawo, therefor©, come before you with a 
Public Records Bill and we propose 
taghnMting it through the Director   General  
of Archives. 

A Bill on Public Records, which is before 
year for consKteratioB, lays down the duties 
and responsibilities of the Union Government 
Offices aad those of the Union Territory 
Atfrninfetratiaas, Mio Sector UnflertaiiBgB, 
amatory and   AiAonomoaa      

Belies/Corporations, 

wholly or substantially controlled or financed 
by the Central Government and Union 
Territory Adj-ninistratiuns and Committees 
and Commissions appointed by the Central 
Government  and the Union Territory 
Acmmisir*-tiens. It also makes them 
responsible for proper maintenance, 
preservation, etc. of public records under their 
respective custody, besides their appraisal, 
review, classification, destruction, etc. and 
transfer of records of permanent! archival 
value to the respective Archives Departments. 
The proposed Legislation further provides for 
prevent of unlawful removal or destruction of 
records, destruction or disposal of records of 
ephermeral value, review of records bearing 
security classification, transfer of records from 
private sources ax. Advisory Board, which 
would be and access to public records. The 
proposed Bill also provides for constituting 
detecting and advising the Government 
periodically on the ways and meaiig for better 
preservation and mainteaamce, transfer or de-
classification of classified documents, which 
could facilitate easy access to scholars for 
their bonafide research purposes. It is as well 
proposed to frame certain roles after the pro-
posed Bill has been adopted, which would 
facilitate effective implementation of this Bill. 

This proposed Bill in undoubtedly the first 
cornnrehensive measure, which the Union 
Government is taking. I hope that, with your 
support, it shall be possible to adopt this Bill 
and ensure effective management of our 
documentary heritage and its preservation for 
the use of Government and the scholars in 
times to come. This would also provide 
continuity to our history. It would as well 
permit proper understanding of the forces at 
work and Government policies in  the   right 
perspective. 

I fervently hope that the State Governments 
would not lag behind and enact similar Law 
on Public Records in their custody   before 
long. 

I commend this Bill for the consideration 

of the House. 

The  question   was proposed. 
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"...connected with the adminc^t*-tion, 

management, preservation, selection, 

disposal and retirement of public records 

under this Act." 

 

".. .selection, disposal, retirement and 

destruction..." 

 

"supervision,  management  stud  coo-fro! of 

the Archieves;" 
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"supervision, management, control and 
maintenance. ." 

"supervision, management, control and 
maintenance.." 

"accepting records of historical and 
national importance from any private 
source." 

"accepting records from    any private 
source;" 

 

Accepting records of historical and national' 

importance from any private source... 

 

"acceptance for deposit of public re-

cords of permission nature..." 

"accepting records from    any private 
source;." 

"accepting records of  historical and 

national importance from any   private 

source." 

Periodical review of all public records and 
weeding out public records of ephemeral 
value. 

 

Yearly review of all public records and 
weeding out piuiblic records of ephemeral 
value. 

 

No record created before the year 1892 sball 

be destroyed. 
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No record created before the year 1947 shall 
be destroyed except where in the opinion of 
the Director-General1 or as the 
case   may   be. 

 

Whoever contravenes any of the provisions 
of section 4 or section 8 shall be punishable 
with imprisonment for a term which may 
extend to five years. . . 

 

 

''the allowances payable to members of 

the Board under sub-section (3) of section 

13;" 

 

THE VICE-CHAIRMAN (SHRI MD 

SALIM): Shri S. S. AhluWalia, not here. 

Shrimati Kamla Sinha. 
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SHRIMATI KAMLA SINHA (Bihar): Mr. 
Vkei-Chainnan, Sir, this Bill has been 
brought after twenty years. I really con-
gratulate the (Minister, the H.R.D. De-
partment, for briagiog this Bill. 

 

I would like to point out a few things. In the 
aims and objectives jt has been said that this 
Bill has been brouht to bring absut an 
Archival Advisory Board to Advise the 
Government Oa matters relating to the public 
records and proper administration of the 
provisions of the Bill. 

The idea of having this Bill is how to keep 
and preserve the public   records of historical     
importance.       The     previous speaker has 
pointed out  a few  things. I am not going Into 
the detail but I would like   to  make  one  or 
two    points.    For example,   library  science  
is  a recognised science all over the world.    
la national archives book rfecord keeping is 
also like a science.   In this Bill I don't find 
any clause  which  says  that  a sepa,-ate  
carde fci archive-record  keeping  shall   be   
created.    I hope  that  the Minister when he 
makes the rule will take care of it.    A 
separate   cadre   is   essentia]   and   special 
training should be given fo this cadre so that  
proper  maintenance   and    preserva.-tion   
of   public   documents   of   historical 
importance  can   be    done.     How     these 
documents   should   be   kept,   how   these 
should  be     maintained   and   how     these 
should  be  preserved—.the cadre  must  be 
trained on all these.    In developed countries 
archive  science is   a very developed science   
like   the   library   science   and  in most of 
the big libraries they also keep tne important 
papers and documents and along with  that 
microfilms are made of all the impotrant 
documents.   They keep them in three, four or 
five  to ensure that  whenever me set is 
destroyed,  the other set can   be  available.  
This should be  done   in our country   also.     
I  know that for   doing this   some  amount      
of money will be  needed.    But so much of 
money is  being wasted,   going down the 
drain  in various ways. If this is done it will 
be done for a good cause to preserve 

oar national heredity, to preserve whatever is 
preserved today, whatever is done today, for 
the posterity and for the future use. This is 
very; important and hope that the Minister 
will lock into this matter. 

Another aspect is about the Board. The Archival 
Advisory Board  is going to be created and in 
clause 13, page 6, it^ formation   details have   
been   given.   Three private members will be 
there. They will be from the Post-graduate 
Department of History.  I think one of  tbsm 

should be a   specialist  in   the   ancient  history   
and cukure.    Mr. Minister, I am  saying that 
one of 'he private members should be- a scho!ar 
of ancient history and culture because in the 
archives ithere are a lot of materials relating to 
ancient history.   For example,   documents   
relating   to   British rule,  the battle of Plassy, 
etc.; they aw valuable   documents.   So,  
somebody who has knowedge  of these things 
will have to look   after    this.    Then    there  is  
a clause where  is has  been staged—this  is 
clause   6   at   page   4—"periodical  review of   
all   public   records and  weeding  out public 
records of ephemeral value," Who WiU.  judge 
which of  the documents  are of  ephemeral   
value?     I  think,  the Department   Heads   or   
the   junior   officers should net be given  the 
right to destory the documents.   This  slwmd   
be dose   an expert   body.   An     expert body     
should be created in the Stales and at the Centra 
also  which   will   go  through  the  records   
and  they should  decide which of .'he   records   
are   of     ephemeral    value. What  will  
happen      otherwise?   Governments come   
and     Governments   go.   H some Government 
comes next time which does  not  have  any  
respect for our national  history,  our national  
records, oar national war of independence or 
even for whatever has beep done in the poat-
inde-pendenc©   era,   they   will      destroy   
and distort   all these records. 

SHRI AJIT P. K, JOGI: Madhya Pradesh): 

That Government will nevers come 

SHRIMATI KAMLA SINHA; 1 dM nea 
say anything abewtt which Gawt. ean 
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tome or not. 1 ma not name aay foiiticai 
Party. There snoua be a i-.parate, Independem 
body. . Such a oody should be created to look 
t'.iter these public record and the j serous in 
the aremve wftich are supposed to be 
destroyed and weeded out, and the ephemeral 
vame should be uecided by this body and not 
by any mdi-vidaui officer or a group of 
officers oecause these officers net at iht 
ridding of the masters, the Government of the 
time, and that should not be done. Sir, there is 
a clause that even at the Union Territory level 
and otherwise the archives will be created. I 
would like to know from the hon. Minister 
whether the Government plans to have of 
Archival Boards/Councils in the States 
because in every State there is an archive in 
the police department and in other dsnart-
ments. In these archives important documents 
are kept which ade important for the nation. I 
would like to know whether there should be a 
separate kind of an Advisory Council, 
Advisory Body o- an Archival Advisory 
Board at the State-level and what wilt be its 
structure I would like the hon. Minister to 
give some thought to it and, if necessary, it 
should  be incorporated in the rules. 

SHRI SUKOMAL SEN (West Bengal): Sit. 
usually the archives are maintained through 
executive orders of the Central Government 
or the State Governments. Archives are there 
at national level, archives are there at the Si 
die level and archives are also there in the 
police departments.   Now  this   Rill    seems   
to   be 

Bill which deals with the archives of the 
Central Government and thr Union Territories 
Sir, T appreciate the attempt of the 
Government to systematise the maintenance 
of the archives for  is importance. This Bill, 
was necessary and it was long due. Now. I 
would like to make some comments about it. 
Although archives is a very important 
institution in our country. very few people 
pay attention to it Bm people who are re-
search-Minded, who have done some research 
work and who are. doing educational work, 
understand the tmpotrence of archives.   If we  
look   at the archives 

material ot pre-1947 and post-1947, there is a 
lot of difference. Before  1947 
When Brrishers came 10 rule our country, 

they maintained the archives very 
systematically, whether the peopte could have 
access to the documents or not mat was a 
different taing. But "for their own purpose, tor 
their ova aa-ruiiustration, they used to keep 
the tiles in a very systematic way. They aid 
not destroy the jnportant files. Now, when, 
researcher* want to work in the archives they 
find that u is very easy to find 
us" the documents of pre-lv47 perio.i 
rather than post 1947 penod. After 
Independence this perception about the 
maintenance of archives has gone down. 
Mow there is no systematic attempt t0 

preserve the files, which file has to be 
troyed and which file has to be pre 
served. There % a clear-cut order. It 
depends upon the whims of the authori 
ties, authorities who have no sense 
of history, who have no sense as to 
which is important and which is no* 
important from the national point of 
view. Now it is totally in a haphazard 
manner. Sir, I would like to say, one 
thing is lacking in this. There is no 
practical       guideline—some Members 
have already mentioned-—which file-' are to 
be preserved and which files are to be 
destroyed and which are of national 
importance to national lite and to the national 
history. This caring be entrusted   to   the   
departmental   head   or 
a departmental officer. A departmental officer 
should be there but for that some experts who 
ve "icnnwIed'geaWe i^, the -subject should 
help them and should guide them. Otherwise, 
any file can be destroyed and any file which is 
"or important ;an be preserved.' Mv friend 
from that side, Shri Sangh Priya Gautam. has 
qnoted from page 5 "No record created before 
the" year 1892 shall be destroved. . . ** To 
me the sanctity of 1895 is not comprehensible 
In fact, pre-partition files should be kept The 
cut-off year should be 1947. Before 1947, it 
was a dependent country, it was a subject 
countrv and those files have relevance to our 
national movement. What the Britishers did. 
what v© did, everything is there.  So all 
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should oe kept properly. Even this should be 
decided by the Expert Committee. The filed 
Which are of trivial value or which have no 
value should toe destroyed. But the other files 
should be kept in proper shape. On the same 
page, point No. 11 it 13  mentioned   that: 

"The National Archives of India or the 
Arrives of the Union territory may accept 
any record of historical or national 
importance from any private source by way 
of gift, purchase or   otherwise,, 

The National Archives of India or, as the 
case may be, the Archives of any Iftrioa 
tatritory may. ir such manner and subject to 
such conditions as may be prescribed make 
any public record referred fo in subsection 
(1) available to aay bonafide research  
scholar." 

I do not know why restrictions should be 
imposed on a bona fide research scholar. This 
was the practice during the British period. This 
was there even after independence. The files °f 
the national movement were not open to 
research scholars. After a lot of effort, the files 
were made open to them. The same thing, the 
same mentality is being followed. Why should 
there be restrictions? The research scholars 
should •have full access to these fifes. They 
need them for research purpose. These 
restrictions should be totally abolished. 
Restrictions mean some bureaucratic control. 
People who do not understand anything wfll 
be controlling it. Research scholars who want 
to go into certain aspects of the national move-
ment or any important event in national 
history will be restricted. This should be given 
up. Another point is about the classified 
documents. What will happen to the classified 
documents? About that nothing has been 
mentioned here. Does it mean that the 
classified -locuments will not he made open to 
the research scholars or the people who are 
interested in them? That cannot be done. There 
should be some mention about this also. In this 
connection I would like to mention  that   
many  records   are  maintained 

by the police department. Delhi is a 
Union Territory. The Delhi Police 
maintains some records. Likewise, in 
other other Territories and in the States 
also the police departments maintains re 
cords. It is hell of a job to have ac 
cess to these files. It is easier to gp 
into the files kept in the National Arc 
hives. The hon. Members must be 
aware that without going into the police 
files it is very difficult to unearth past 
history or know more about the na 
tional movement. It is impossible. But 
the police authorities unnecessary put 
severe restriction on research scholars. 
They do not understand the meaning 
of it. They feel that they are still under 
the British regime when Britishers used 
to deny everything. The same mentality 
pievails in the police departments. An 
other aspect that I would "ike to men 
tion is about the forming of the Ad 
visory Board. The Advisory Board is 
heavily loaded with bureaucrats, twitta 
officials, Secretaries, Joint Secretaries 
etc, many if whom may not have 
any   experience in   archival work, 
many of whom may      not 
have gone into an archive, many of whom 
may not have done any research work. They 
may not have written anything on the national 
movement or anything. These people 
constitute the Advisory Board. This Board 
cannot work. This Board cannot function 
properly. It will not be helpful to the people 
who want to do research work. You can re-
duce the number of bureaucrats and at the 
same time increase the number of scholarly 
persons. Not just professors ifrom post-
graduate departments of history because many 
professors from many universities have no 
experience of archival work. There are many 
authors who are not professors in the universi-
ties tout are authors of very important books, 
and have enough experience of archival work. 
I know many professors who have not done 
any research but they are professors, and you 
simply say that they will be included. How 
can they help? I feel that only those persons 
with enough experience of archival work and 
who have done some research work should toe 
-'"eluded. Besides them, one or two anthors of 
important books 
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who have done some research work but who 
are not professors in the universities, could be 
included. People witb •working experience in 
the National archives or in the State archives 
could also be included so that they can help. 
Only this way the Board should be 
constituted. 

While concluding, [ would say that this is a 
law for the Centre and not iot the States. My 
point is that you should have a discussion with 
the State Governments also. The archives in 
the States are in a bad shape. I would request 
the hon. Minister to see to it that proper 
guidelines are given to the Stat© 
Governments on the similar pattern so that 
achives at the State level are also maintained 
properly. I would suggest that after the Bill is 
passed, the hon. Minister should call a 
meeting of the State Ministers and impress 
upon them the need to maintain the State 
archives properly because both Central and 
State archives are important in file   national  
life.   Thank   you. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SEUA): Mr. Vice-
Chairman, a Bill on Public Records which has 
been introduced in this House fc of great 
importance to all of us. Public records need to 
be preserved for effective functioning of the 
Government. They are also no less valuable to 
the people as they provide an authentic ac-
count of functioning of the Government. 
Since we all want our history to be factually 
correct and as objective as possible it is 
desirable that these instruments of 
Government action are duly preserved and 
passed on to posterity for re-constructing  our 
history. 

Records are presently managed by Ex-
ecutive instructions only and are liable to 
change. Access of research scholars to these 
records can also change. Since we wish to 
make records easily accessible to research 
scholars and also facilitate quick transfer of 
records  of perma- 

nent value to the Archives, the Bill has been 
introduced. The proposed Bill would give a 
statutory base to the executive orders 
concerning effective management, 
preservation and access to public   records. 

There has been a public demand for such 
an enactment and the Indian His torical 
Records Commission, a body of historians 
and archivists in the country, which has an 
advisory status with the Government, has 
been quite vocal about it. It had also engaged 
the attention of Parliament. 

Considering this all-round demand, the 
Government had appointed an Archival 
Legislation Committee in 1959, which in its 
Report submitted in the next year, suggested 
enactment of a Single Uniform Law on Public 
Records of the Union Government, 
Governments of the States and the Union 
Territory Administration by amending the 
Constitution. Since the proposed course of 
amending the Constitution was not very easy, 
and there is no single entry in the Constitution 
under which such a law could be framed, con-
sultations with the State Governments were 
initiated, permitting the Parliament to frame a 
law on their behalf. Unfortunately, none of the 
State Governments wished   to   give   such   
an   authorisation. 

While we were still continuing to persuade 
the States in favour of a uniform law, the 
Estimates committee of the IVtti Lok Sabha 
wished us to move faster oo the subject. The 
Government consequently issued an Archival 
Policy Resolution in 1972, which delineated 
the responsibilities of the various Ministries, 
Departments, and offices of the Government 
of Tndia vis-a-vis those of the National 
Archives of India, which is die custodian of 
all public records of the Central Government. 
The Archival Policy Resolution has no 
statutory base. Nevertheless, the Department 
of Culture took up the question of 
implementing the various provisions of the 
Resolution quite seriously. It initiated a 
programme of compiling Retention Schedules 
for  Records  erf functional   nature   of   all 
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[Kumari Seijaj Ministries, .Departments 
and offices of the Government of India. Tnis 
has been a stupendous task and it has been 
possible to compile 319 such schedules which 
would facilitate weeding of records of 
ephemeral value at a faster pace Inspection of 
departmental records rooms where all records 
ar© kept prior to their transfer to the National 
Archives was initiated so that records keeping 
in the Government departments could be put 
on a proper footing. Besides, appraisal of 
records after 25 years was taken up so that 
records of permanent value could be 
segregated for their transfer to the National 
Archives. This has abviousy resulted in much 
saving in expenditure on the upkeep   and  
mantenance   of  records. 

Various other steps to streamline the 
records management system in Central 
Government offices and to train the personnel 
in this field were taken up. While some 
progress was possible on these fronts, very 
little headway could be made in respect of 
declassification of  classified   documents. 

The Annual Reports of the Director-
General of Archives on the implementation of 
this Resolution have repeatedly pleaded for 
strengthening his hands with a legal 
enactment. The various Committees of 
Parliament have also been pressing the 
Government for an early    enactment   on   
public   records. 

The Bill before the House is the 
Government's response to this all-round 
demand and it is hoped that i* would facilitate 
proper adniinistration, management, 
preservation and proper access to records. I 
hope this Bill would encourage the State 
Governments to follow the example set by the 
Govern-anent of India, to enact similar laws 
before   long. 

Now, I would like to respond to some of the 
points made by hon. Members. Shri Gautam 
made the point that in clause 3, sub-clause (1), 
the words, 'maintenance' and 'destruction', 
should have been added. I would like to point      
out to him that the      word 

'disposal' covers destruction of records. 
Maintenance is covered under 'management'. 

In regard to the point made by him about 
periodical review, a^ well as another point 
made by him about the allowances to the 
members of the Advisory Board, these would 
be covered by  the   rules framed under the  
Act. 

Shrimati Kamla SLnha raised the point 
about the review of records by a separate 
body. This is being done jointly by the 
administrative departments and the archivists 
who come into close contact with the research 
scholars. Therefore, all records are being 
reviewed and those of ephermeral value 
would be destroyed after a thorouah exami-
nation and evaluation from the historical   and   
administrative  points   of   view. 

Yet another point by Shrimati Kam'a Sinha 
was about the Advisory Biard. She wanted 
that a professor of ancient Indian history -
should be included in the Advisory Board. 
With reference to this, I would like to say that 
a professor of ancient Indian history is not 
really very relevant here because the archives 
in our country are basically from the middle of 
18th Century onwards. The Advisory Board 
would consists of two professors of modern 
Indian history, one archivist and three non-
official   members.    Thank    you.   Sir. 

SHRIMATI        KAMLA       SINHA:    I 
mentioned    about... 

THE     VIC2-CHAIRMAN (SHRI 
MD.   SALIM):    She   is   not   replying. 

She only intervened. More reply would 

come. 

SHRIMATI KAMLA SINHA: I wanted 
that a cadre of national archieves workers 
should be created. What about that? She did 
not respond to it. The Minister   did   not   
respond   to   it. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): The Minister is going to reply.   You  
will   get  the reply. 
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SHRIMATI    KAMLA        SINHA:    AD 

right. 



363 The     Public [RAJYA SABHA] Records Bill, 1992      364 

 



365 The      Public [23 FEB.  1993] Records Bill, 1992      366  

 

SHRI ARTUN SINGH; Sir, I am very 

grateful to the hon. Members for the Keen 

interest they have shown in the matter which 

is covered by this Bill whicft speaKs not only 

of their scholarly bent of mind but also their 

concern about our neritage which lies in our 

archives, sometimes outside our archives, in 

private hands, and which needs f.o be 

protected and preserved. For sake of preser-

vation itself and also foj- scholars to well 

deep and come up with conclusions about 

matters which may become issues of current 

importance and also give us an insight into the 

past which sometimes intrudes on the prsent 

and also projects of the future. It is this 

continuity which we call, in one word, 

heritage. I nm quite aware of the delay that 

has taken place in bringing such a legislation. 

It is not as if there was nothing f.i govern the 

archival activities but it '"2s, more or less, in 

the nature of Reso lulions and Executive 

Orders—fairly comprehensive orders—but it 

was thought necessary by Parliament also and 

by other expert committees that we should 

have   a   law   which   could be   something, 
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[Shri Arjun Singh] which can be a matter 

of reference and also of guidance and also to 

implement the policy and see that the 

implementation is on the right lines and, if 

there is any default, then there should be a 

provision to take care of that default. This Bill 

has attempted to be of that wide   range. 

I can understand some of the shortcoming 

that the hon. Members have pointed out. 

Many of them, I am sure, can be taken care of 

by the rules that would be framed, and I can 

assure the hon. Members that their specific 

concerns will be attended to by the rules, 

where-ever necessary, and also, at the same 

time, this cannot be considered to be! the last 

word. Since this is the first law of its kind in 

the country, I think a few years of its working 

will give us some more experience also and 

then give us an opportunity to see what needs 

to be done. 

There was one specific point raised by an 

hon. lady Member here, that is, about the 

cadre for preserving and im-phnenting the 

policy under this Bill. A cadre, Sir, is being 

created. It is being created in the National 

Archives Institute, and we will ensure that 

only those persons get to handle the archives 

who have a diploma or a degree from this 

Institute, and that would be the basis of the 

cadre which the hon. Member has  been  

referring to. 

A point has been made about the year 1892. 

I think the inference of the hon. member that 

this was a hundred-year old reference—that's 

why the year 1892 has been referred to—is 

very substantially correct,   because once  we  

have  a  record 

which is 100 years old, it is presumed that it 

has to be preserved because, in between there 

have been periodical reviews all the time, and 

thosg reviews always bring up certain records 

which are of an ephemeral nature and which 

need not be preserved, and some which are 

worthy of preservation though they may not 

be 100 years old. But a hundred-year 

watermark, I think, itself is something which 

must be taken into account, and that's why the 

year 1892 has  been  mentioned. 

There has been a point about classified 

documents.    Classified documents are not 

usually in the archives.      Only    the   un-

classified     documents      are   in   the   ar-

chives   and,   therefore,   access   to  them  is 

not  at all discussed.    This police control of    

certain    archival   material    has    been just 

brought up.    I must say that I will not   be  

able to   give  you   a  reaction     to this 

straightway, but I can quite see that nis is an 

important aspect, and, therefore, I   would   

crave   your   indulgence   to   givei me  a little 

time to look into it  and see what we can do 

about it—whether it can ho   treated   as   

material       from   private sonrces  
or  other  

sources   or  whatever it may be.    I  would 

like to  see how  that can  be   brought   under      

this, S.00 P.M. Shri Sukomal Sen has 

mentioned about     the    review       and     ab-

dut   the   decision-making   authority      for 

the   ephemeral    records.     I   would   only 

1'ke to say that the provision is that this 

decision  should  be  taken  by  a  duly  au-

thorised    and   competent   authority.    The 

Board that has been  mentioned here will be   

of  people  who   are   really  worthy  of being  

on   the.  Board  which  is  soing    to 
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review and decide about the preservation or 
the destruction 0f records of historical nature. 
I cannot lay down very strict guidelines for 
the selection of these persons, but obviously 
any person to be selected for appointment on 
this Board will have to fulfil this 
qualification of a high order. 

Sir, hon. Member, Shri Khaleelur Rah-man 
has mentioned about the state of the State 
Archives. I have mentioned in my very first 
introductory speech that despite our best 
efforts so far we have nor been able to enlist 
the support of the State Governments to frame 
similar Acts. That we shall stili pursue. I will 
take up the matter. As suggested by several 
Members, after this Bill is pass-ed. we will 
call a meeting of all the State Ministers who 
are dealing with this matter, and we shall once 
again bring this t0 their notice. This time we 
will have the added authority of Parliament. 
Parliament i,, also concerned that such a law 
is made in the States. T am sure that the State 
Governments will give the"'r  due  
consideration. 

Sir. this is al!  I have to say. 

THE VICE-CHAIRMAN (SHRI MD. 

SALIM);   The  question   is: 

That the Bill to regulate the management, 
administration and preservation of public 
records of the Central Government Union 
Territory Administrations, public sector 
undertaking statu-*ory bodies and 
corporations, commissions and committees 
constituted by the Central Government or a 
Union Territory Administration and 
matters connected therewith or incidental 
thereto, be taken into consideration. 

The  motion  was adopted. 

THE VICE-CHAIRMAN rSHRI MD. 
SALIM): We shall now take up caluse-by-
dause  consideration  of  the  Bill. 

Clauses 2 to 18 were added to the Bill Clause 
1 (Short title) and commencement 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Now we shall take up Clause 1. 
There is one amendment. No, 2; by Shri  
Arjun Singh 

SHRI ARJUN SINGH: Sir, I      move!; 
That at page  1, line 3 for the figure 

"1992"  the figure "1993" be substituted 

The   question   was   put   and     the 

motion   was  adopted.   C'louse   1,   as 
amended    was added to      the    Bill, 
Enacting Formula. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM); Now we shall take up the Enacting 
Formula. There is one amendment by  Shri 
Arjun  Singh 

SHRI ARJUN SINGH; Sir, I move: 

That at page 1, line 1 for the word 
"Forthy-third" the word "Forty-fourth he 
substituted. 

The question wos put and the motion was 

adopted. 

The   Enacting    Formula,   as    amended, 
was  added   to   the   Bill. 

The  Title was added to the Bill. 

SHRI ARJUN SINGH: Sir, I beg to move; 

That  the  Bill,  as amended,  be  passed. 

The question was put and the motion was   

adopted. 

PROCLAMATION   UNDER     
ARTICLE 356  OF THE 

CONSTITUTION IN RELATION TO 
THE STATE OF NAGA-LAND 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P. 
M. SAYEED): Sir, I lay On the Table a copy 
(in English and Hindi) of the Proclamation 
[G.S.R. No. 79(E)] issued by the President 
under clause (2) of article 356 of the 
Constitution on fhe 22nd February 1993, 
revoking the Proclamation madt by him on 
the 2nd April, 1992, in relation to the State'of 
Nagaland, under --aluse (3) of the said article. 


